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@JUDGMENTTAG-ORDER

Vipin Sanghi, J. - Issue notice. Learned counsel for the respondents accepts notice.
Counter-affidavit be filed within four weeks. Rejoinder, if any, be filed before the
next date.

2. List on 1-12-2016.

3. In the meantime, it is directed that the petitioner while complying with any
further summons issued under Section 108 of the Customs Act, 1962 shall be
entitled to be accompanied by his counsel, who shall remain present during the
course of questioning of the petitioner. The respondents shall conclude the
questioning in response to the summons that may be issued under Section 108 of
the Customs Act promptly and without any undue delay. The statement shall be
recorded during office hours, i.e. between 10:00 a.m. and 5:00 p.m. with the usual
breaks in between. For recording the statement, the respondent may issue fresh
summons under Section 108 of the Customs Act against the petitioner as and when
required.



4. It is made clear that the statement of the petitioner that may be recorded in
response to the summons issued under Section 108 of the Customs Act shall be
without prejudice to the rights and contentions of the parties and shall abide by
further orders passed in this petition.
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